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- ALLAHABAD. |
Dsted: Allahaad, the 23vAday of February, 2001
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ORIGINAL APPLICATICN NO. 1433 OF 1992

Pravin Kynar, |

s/o ari Brij Kishor Shama,
r/o village and P.0U. KheXgarh,
pistrict Ferozabad.

Hari 3ingh,

s/o Sri Raghubir 3ingh,

rfo village Nagla Duli, ‘
P,C. Takha, Distt. Etawah.

dam Jas,

s/o Chunni Lal,

r/o village Ulau, PO Hirangaon,

district Ferozabad. : -

Bhuvnendra Kunas, P
s/o Sri Manik Chandra, P
r/o village Nagla Rati, - ;', 5
PC Tundla, Distt. Ferozabad.
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Kamraj singh, A
] ®

s/o sri 3obaran Singh, 4

/o village Latipur, P.O. Latipur, N .‘.' e
district Ferozabad. IR RS 7
: b == 1 & 4

) l b |

s/o sri Dhani Ham, | 1
/e vil. & PO Latipur, 3 Ll

District Ferozabad,
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Ham Ratan Shamma, - g
s/o Sri siya Ram Shamma,

r/o villege and P.O. Dhirpura,
District Ferozabad. "

Giriraj oingh,

s/o Sri shiv Prasad,

r/o village Cladw, PO Hirangaon,
LDistrict Ferozabad.

Kitab singh,

s/o Sri Ratiram,

r/o villaege Naglapir,

P.C. I.T.I1I, District Itawah.

sukhbir Singh,
s/o sSri Shiv Prasad,

r/o village Darapur, PO Hirangaon,

district Ferozabad.

(By Agvocate sSri A.K. Dave ‘)
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Versus

l. Union of India, through the Livisional
Railway Manager, Northern Railway, Allahabad.

2. Ljvisional Personnel Officer,
office of the Divisional Railway Manager,
N, Hailway, Allahabad.

(By Agvocate sri A.C, iMjshra)
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( By Han'ble Mp. S. Iigayal .
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> The case of the applicants is that they were
called for appearing at Screening test at various
stations in a phased manner for regul arisation of
their services as pemanent Group 'D' staff in the
scale of Rs.750- 940. The Notification dated 28.10.66
issued for the purpoSe contained their names in order

of seniority based on their working days. The applicants,
it is claimed, satisfied the conditions of engagement
before 1.8.78 in the Hailways and engagement before
1.9.78 in Allahabad Division, working for four months

in traffic end commercial department and completing

a total of 410 days of work. The resSspondents after
screening declared namnes of 68 cancidates subject to
change in their ranks in the panel on account of

interpolation of Some other names. The applicants -
A
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claim that {u-n; shoula have been promoted based on
their rank in the list dated 28.10.86 regardless of
result of screening and that in any case they Should
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have been included in the nameS k= be declared.

3s The respondents hav-e contested their claim 2
on the ground that they did not Succeed in Screening
which consisted of selection based on a number of
variables, which were considered and that on verification
they were found to have worked for lesser number of
days as in subsequent Screening held in .LQB‘P, thna?

did not fulfil the criterion of etv , 337 work uub 17'
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Sle We have heard Shri a.K. Dave for the applicant
and shri A C. Misra for the respondents and considered

r the pleadings on record of this case.
- -

6. The learned counsel forthe applicant contended

that since record of selection which was ordered to

be produced on 21.8.97, the claim of the applicants

should be accepted and Tthey should be granted the

relief. We have earlier Seen that the relief is for

interpolation of their names in the panel. The grant

of relief on the basis of adverse inference is not

called for owing to applicants' admission in para 4.17

of the O.A. that none of the applicants was emnpanelled.

The applicants have mentioned that empanelment was &

mere fomality based on the seniority in the Not:‘i.f'ic.at-ien.
i dated 28.10.86. The Counter heply of the HeSpondents

draws attention to paragraph 3 of the Notificat'ion’

which shows that the list was provisional and was

prepared on the basis of information received and

that it was not the approved seniority list. The ,

mmas, therefore, prou:.smnal- Sl.‘tbj ect to fum_ﬁ,h‘é ‘
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contention of the respwndents is that screanlng cons ﬂ
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324 to 365 and 38l to 384), which is amumu as*' N
.l N w
Annexure No.A-l to the O.A. Out of 'l:hes*a, 1'-‘ e name
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of Ham Ratan Shama, #shok Kumar and Bhwane:ndra Kunar
cannot be verified, because either their own or their
fathers! nanes as Shown in the CA and in Anhexur'e
No.A-1 to the OA are at Vdrn.lance. The nane of sSri
sukhbir Singh is in the lasiLizethe list ALl. The
names of Sri Ram Jas, <ri Hari Singh, Spi Ksnraj Singh
and Sri Giriraj singh do not appear to be mentioned in

Annexure No.#-l, but appear in Annexure SA-I, in which

their working days are much below 410.

8. We also find from the panel that the nanes
are not in-serial order as per annexure A-l1 to the CA
and, therefore, scrutiny appears to involve Some System

of verification by which the order in which they appeared
¥

in Annexure No.&-1 changed in Annexure No.A-3 to the CA.

9. It is true that the respondents had mentioned

o

in Annexure No.4-3 to the CA that the rank of more .
empanelled in 4nnexure A-3 was likely to chmmhg, E'.
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release of the second list of anpanalment. Bu‘t:
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10. Under the c:].rcmnsrt;a_'m-cgi? W@ '*“»ﬁh’ £he N |
applicants have failed to est ablrf %%ﬁ""’#‘ claim for
iral:r.ef and, therefore,t the ag ' i as

liSt was released.



